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MR. SPEAKER: We cannot refer to the State Government.
... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : It is not a State matter; it is a Central Government’s
matter. ... (Interruptions) @i 3ifsx QU M @ €1 39 TRE A 9 7EM & SR fRcell Faig &1 TG
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MR. SPEAKER: Is it true Prof. Malhotra, these are matters pending before the court?

... (Interruptions)

PROF. VIJAY KUMAR MALHOTRA : The court only says that change the rule and change
the law. ... (Interruptions) 30 ST 9 AR @l IS B |, 9 Tg R b AT W T& o9 d9E 95
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MR. SPEAKER: I do not know whether it is a State matter or not.

... (Interruptions)
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MR. SPEAKER: What is this happening?
... (Interruptions)
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MR. SPEAKER: Senior Ministers are sitting here. I need not give direction.
... (Interruptions)

MR. SPEAKER: What do you want? Can we have a debate on this?

... (Interruptions)
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MR. SPEAKER : I cannot allow a general discussion on this.

... (Interruptions)
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MR. SPEAKER : I will not allow further. I cannot allow it. 89 f5<it &1 goirora =8F <l

... (Interruptions)



MR. SPEAKER : I will not allow it any longer. No, you will have to sit down.
... (Interruptions)

MR. SPEAKER : An important matter has been raised. Without any rule, without any
procedure, without any notice you want to make a general discussion here. How can I carry on

in this House?
... (Interruptions)
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MR. SPEAKER : I cannot compel him. You know it. I do not know if he wants to make it. I
also do not want that the Ministers should respond. It gives encouragement to all the hon.

Members to insist on statements.

... (Interruptions)
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THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, we shall have to
consider as to how this kind of matter can be considered on the floor of the House. It is to be

seen whether it is a sub judice matter or whether it can be discussed here.
MR. SPEAKER : The last time he said it is a Central Government mater.

SHRI SHIVRAJ V. PATIL : That is one thing. Secondly, if there is a proper notice then one can
respond to it. On the spur of the moment, on a matter like this, if we are asked to respond, it

will not be correct. ... (Interruptions)
MR. SPEAKER : This is quite good. I also stated it.
... (Interruptions)

MR. SPEAKER : You made your comment.




